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Title: Regarding decision on methodology of caste-based census.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, | am on a point of information....(/nterruptions) Please give
me a chance to speak. ...(Interruptions) We have given a notice to speak during the 'Zero Hour"....(Interruptions)

MADAM SPEAKER: All right.
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MADAM SPEAKER: Nothing will go on record.
(Interruptions) &€, *
11.08 hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members came

and stood on the floor near the Table

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.
11.08 hrs.

The Lok Sabha then adjourned till Twelve of the Clock.

Decision on methodology of caste-based census — Contd.

MR. DEPUTY-SPEAKER: The hon. Minister Shri Pranab Mukherjee.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Mr. Deputy-Speaker, Sir, in the morning, some hon. Members
expressed their views about the methodology of the caste census.

As the hon. Members are aware, this issue was raised during the last Session. Thereafter, the hon. Prime Minister appointed a
Group of Ministers, in a meeting of the Cabinet, to look into this aspect. The Group of Ministers wrote to all the political parties
and we have received the response from the political parties. The Group of Ministers met yesterday and they considered the
written response of all the political parties. The decision taken by the Group of Minister is that caste will be convassed in the
census without affecting the integrity of the headcount. How and when this should be done is under consideration.

Some suggestions have been made by the leaders today. All these will be kept in view and an appropriate decision on the
mechanism will be taken shortly. As the decision will have to be taken by the Cabinet, only after the Cabinet takes the
decision, | will be able to inform the House.

...(Interruptions)

MR. DEPUTY-SPEAKER: The House will now take up Calling Attention.
Shri Jagdambika Pal.

...(Interruptions)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, we were told by the hon. Speaker that | would be allowed to speak
for a minute for giving some information....(/nterruptions)



MR. DEPUTY-SPEAKER: No. We have not received any notice.
...(Interruptions)
MR. DEPUTY-SPEAKER: There is no notice.

...(Interruptions)



